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Original Apj lication No. 7’6;8 3
(U/S 19, Administrative Tribunal Act, 1985)

Vikas Kumar Rai Son of Sri Shiv Adhar Rai, Resident of Village & Post
Pasara, District-Jaunpur.

Versus
1 Union of India through the Secretary, Ministry of Communice 2
Department of Post Dak Bhawan, New Delhi. i
o 2. The Post Master General, Allahabad Region Allahabad.

3 The Superintendent of Post Offices, Jaunpur.

4. Inspector, Dakghar, Kerakat, Jaunpur.

Present for Applicant : Shri A. Srivastava
Present for Respondents : Shri S. Srivastava
ORDER

(Delivered by Hon’ble Mr. A.K. Gaur, J.M.)

We have heard Shri N.P. Singh, learned counsel for the applicant

and Shri S. Srivastava, learned counsel for the respondents.

2 Learned counsel for the respondents stated that the department
has raised the objection that the representation has not been addressed
to proper and Competent Authority. Since the applicant is GDS
Employee, the proper Competent Authority for filing representation

would be Supdt. of Post Office, Jaunpur.
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